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Central Admin istrtative Tribunal
■ Principal Bench; New Delhi

O.A„ No. 2892/97

^  Newi Delhi this the 20th day of March 1998

Hon'ble Shri S_R„ Adige., Vice-Chairman (A)

S h r i A „ P. C hop ra j,
C 11,/ g2y' Mot ij !B^gh,
New Delhi>

- Applicant
i.Applicant in person )

Versus

Union of India, through

1.. Secretary, •
Railway Board,
Ministry of Railways,
New Delhi„ ,

/•j

2.. Secretary to the Govt. of India,
M i n s i st ry of .Pe rson ne1, Public Gr i evan ces

P'~nsion (Deptt„ of Personnel &. Traininci )
New Delhi. ■" ' •

3. The Chairman,
Railway Claims Tribunal
2, Raj pur Road, Del hi-110054.

kEfy Advocate; Shri Madhav Panikar) , Respondents

.QRQ£R„COrali

BY HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)

Applicant prays for a direction to respondents
to permit him to avail of L.T.C. froiri New Delhi to Port
Blair and back for himself and his family members even
after completing his tenure In R.C.T. or to grant him
the monetary equivalent sum for the same.

2. I have heard the applicant who argued
his case in person and Shri Madhav Panikar, counsel -for
the respondents.
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3.. F r o m R e s [ p m d e rn t s '' r e p 1 y :i s c 1 e a r- t I'l a t t h e

L„T.C„ facility claimed by applicant during his tenure is'i

C.T. has been denied to hirn on two grounds, firstly
0^ Ifj' "

becauseethe L.T.C- facility is available only to those

o'fficers who have putting the minimum of four years of

service in R..C,T., and secondlyy because persons enjoying

the facility of post-retirernent complimentary passes are

according to respondents not permitted to avail of L-T„C„

4,. Admittedly,^ applicant who was. a railway

servant and took voluntary -retirement to join RCT a-s

\ , Member (Tech,) is entitled to post rstirenient

c b rn p 1 e rn e n t a r y p a. s s e s i s s u e d i:> y t h e r a i 1 w a y s k! o w e v e r , In e

h <a s a s .s e r t e d 't h a t o t. li e r M e m b e r- s ■ (Tec i'l,) / V i c e C h a i r rn en

(Tech„) wfio were from railways like-him and were issued

post retirement complementary passes have also been

allowed to avail of LTC faci1ities^and has furnished a

'i i s t o f rj LI c li p e r s o n s ( A n n , 11), 3 In r i M a d h a v P a n i k a r , w In o

wias as Si is ted by the departmental reprsentat i ve Shri

V ..PC. N a r a n g,, D'y „ D i r e c t o r , R C T d i d n o t d s n y t In i s a s s e r 1: i o n

m a d e b y t h e a i:> p I i c a n t „

5, As regards the alleged non"completion of

the prescribed length of service is concerned applicant

inas invited my attention to the Tribunal'As judgement dated

5,3.97 in O.A. 2342/94 C-R. Menon Vs. U.0„I. & oRS„

v-jhersin that applicant had fallen short of the pr'sscribed

pe r i od of f ou r years by on e rnon t h (:>u t t he f ac i I i ty o f

L TC „ was allowed to him and when
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respondents considered filing an SLP in the Horr'ble

Supreme Court against the aforesaid judgment . they vjere

a d V i s e d b y D e p t„ o f P e r r s o n n e1 & T r a i n i n g v i de Railw a y

Hinistry"s letter dated ""9,.6.97 that the aforesaid judgment

was correct and there was no need to file an SLP in the

H o n " b ], e S u p r erne c: o u r t.

6 . A p p 1 i c a. n t a s s e r t s t li a t ft e f ell s h o r t o f

the prescribed period of four years by only 22 days, which

:i p;. e v e n 1 e s s t h a n the period b y w ft i c h ^ C. R. M e n o n

had fallen short. This assertion is also not denied by

Shri Panikar.

7,. In the result the O.A. succeds and is

allowed and respondents are directed to permit the

a(;>p 1 i catT t to ava i 1 of L . T. C „ f a i 1 i ty_ f o i~ h i rrise 1 f an d h i s

family members even at this stage as per rules and

i n s t r u c t i o n s o n t h e s u b j e c t.. N o cos t. s .

% (S.R. ADIGEH -
VICE CHAIRMAN (A)


